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IShri )) N. Tiwaryj 

Export Credit and Guarantee 
Corporation Limited. Bombay}. 

(21 Second Report of the Committee 
on Action taken by Government 
on the recommendations contain-
ed in the Thirty-fifth Report of 
the Estimates Committee \ Thud 
Lok Sabha)-Heavy Electricals 
(India) Limited. Bhopal. 

Sbri IRanga (Srikakulam): I should like 
to a~ the attention of the Speaker. a., 
also the Chairman of the Public' Unjer-
taking! Committee and the  Minister of 
ParliantCntary Affairs to this very impor-
tant POiDt. The Estimates Committee. so 
far as the work of the Public Under-
takings Committee is concerned. had 
finished this work five yelirs ago. even 
more than five years ago. when the Public 
Undertakings Committee carne into ex-
istence. It made certain recommendations 
at that \time. Now. the statement is being 
placed today on the Table of the House 
about the action taken on the recommenda-
tions Iwde by the Estimates Committee 
which became defunct so far as this par-
ticular work is concerned five and a half 
years ago. The Government. and the 
Department of Parliamentary Affairs also, 
have neglected their duty to inform the 
House In regard to the action taken lor 
five and a half years. It is a criminal 
neglect of the recommendations made by 
the Pnblic Undertakings Committee. which 
is a miniature of this Parliament itself. I 
hope in future at least the Department of 
Parliamentary Affairs would take care to 
see that these reports are placed on the 
Table 01 the House in regard to the action 
taken nn the recommendations made by 
the financial committees. especially this 
Public Undertakings Committee. much 
earlier, at least within one year after the 
recommendations are made 'Ind not five 
years hence. 

12.28 hIlL 

FINANCIAL COMMITTEES. 19M-til 

(A REVIEW') 

Secreta\-y I I lay on the Tllble a copy 
'of "Financial Committees. 1966-67 (A 

Review)." 

MESSAGES FROM RAlY A SABHA 

Sec:reluy I Sir, I have to report the 
following messages received from the 
Secretary of Rajya Sabha:-

(I) "In accordance with the provision, 
of sub-rule (6) of rule 186 of 
the Rules of Procedure and 
Conduct of Business in the 
Rajya Sabha. I am directed to 
return herewith the Tea 
(Amendment) Bill, 1967. which 
was passed by the Lok Sahha at 
its sitting held on the 31st July, 
1967 and transmitted to the 
Rajya Sabba for its recom-
melldatiolls and to state iliat this 
House has no recommendations 
to make to the Lok Sabha in 
regard to the said Bill." 

(ii) "In accordance with the provi-
siolls of sub-rule (6) of rule 186 
of the Rules of Procedure alld 
Conduct of Busilless in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation 
(Railways) No. 3 Bill, 1967. 
which was passed by the Lok 
Sabha at its sitting held on the 
4th August, 1967, and trans-
mitted to the Rajya Sabha for its 
recommendations and to state that 
this House has no recommenda' 
tlons to make to the Lot Sabha 
In regard to the said Bill." 

12.29 Ius. 

.PRESIDENTS ASSENT TO Bll.L 

Secreluy I I lay on the Table the 
Finance (No.2) Bill, 1967, passel! by the 
Houses of Parliament during the current 
session and assented to by the President 
Bince a report was last made to the House 
on the 4th August. 1967. 

FINANCIAL COMMITTEES, 1966·67 
(A Review>-COntd. 

l1li ~~~  ~  : 17iti ~ 

it~~ I ~~  17 ~ ~ 
Secretary to lay on the Table a copy 
of "Plnanclal Committees, 1966-67 (A 
Review)." 


